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KARNATAKA LEGISLATIVE ASSEMBLY
FOURTEENTH LEGISLATIVE ASSEMBLY
EIGHTH SESSION

THE KARNATAKA PROFESSIONAL EDUCATIONAL INSTITUTIONS
(REGULATION OF ADMISSION AND DETERMINATION OF FEE)
(AMENDMENT) BILL, 2015
(L.A. Bill No. 22 of 2015)

A Bill to amend the Karnataka Professional Educational Institutions
(Regulation of Admission and Determination of Fee) Act, 2006.

Whereas, it is expedient to amend the Karnataka Professional
Educational Institutions (Regulation of Admission and Determination of Fee)
Act, 2006 (Karnataka Act 8 of 2006), to provide for,-

(1I)a legal frame work which is acceptable by majority of the
Professional Educational Institutions and to empower the State
Government to enter into consensual agreement with association of
non-minority or minority private unaided professional educational
institutions; to protect the interest of merit students of the State
and the institutions through consensual agreement by providing a
quota of Government seats in Private Educational Institutions to be
filled by Common Entrance Test Committee constituted by the
State; and to see that no student selected through Common
Entrance Test Committee is over charged or the interest of
Karnataka Student is protected by providing concessions and
scholarship while entering into consensual agreement with private
educational institutions; and

(2) Guidelines to the Fee Regulatory Committee to fix the fee
appropriately at affordable rate as mandated by Supreme Court, so
that viability of situation is maintained and no student is over
charged. ' :

Now therefore, be it enacted by the Karnataka State Legislature in the
sixty-sixth year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the -
Karnataka Professional Educational Institutions (Regulation of Admlss1on
and Determination of Fee) (Amendment) Act, 2015.

(2) It shall come into force at once.

2. Amendment of section 2.- In section 2 of the Karnataka
Professional Educational Institutions (Regulation of Admission and
Determination of Fee) Act, 2006 (Karnataka Act 8 of 2006) (hereinafter
referred to as the principal Act),-

(a) for clause (a), the following shall be substituted, namely:-



"(a) "Admission" means admission made to Professional
Educational Courses at Admission Centre through Common Entrance
Test based on merit."

(b) in clause (c), after the words "admissions in private", the words
"aided or" shall be inserted.

(c) for clause (f), the following shall be substituted, namely:-

"(f) "Common Entrance Test Cell or Committee" means the
agency of the State Government constituted under section 3 which
conducts the Common Entrance Test".

(d) after clause (f), the following shall be inserted, namely:-

"(ff) "deemed University institutions" means the institutions of
Professional Educational courses established or maintained by
deemed Universities located in the State of Karnataka."

(e) for clause (i), the following shall be substituted, namely:-

"(i "Government seats" means all the seats in Government
colleges, university constituent colleges, such number of the seats in
Private Aided Professional Educational Institutions as may be notified
by the State Government and such number of the seats in unaided
minority and non-minority professional educational institutions and
seats in private universities and deemed universities as may be
notified by the State Government in accordance with the consensus

-arrived at between the private professional educational institutions,
private universities, deemed universities and the State Government;"

(f) after clause (j), the following shall be inserted, namely:-

"(ij) "Institutional seats” means the seats other than Government
seats filled by Private unaided Professional Educational Institutions
through common entrance test conducted by association of non-
minority or minority Private unaided Professional Educational
Institutions.”

(g) after clause (k), the following shall be inserted, namely:-

"(kk) "Karnataka Student” means persons who have studied in
such educational institutions in the State of Karnataka run or
recognized by the Government and for such number of years as may
be prescribed.”

3. Amendment of section 3.- In section 3 of the principal Act,-
(a) in sub-section (1) ,- .
(i) for clause (a) the following shall be substituted, namely:-

"(a) The Principal Secretary to Government, - Chairperson
Department of Higher Education

(al) The Secretary to Government, Department - Co-Chairperson
of Medical Education



(a2) Vice Chancellor of either Rajiv Gandhi - Member
University of Health Sciences or
Vishveshwaraiah Technological University,
nominated by the State Government.

(ii) in clause (e), for the word "Chairperson", the words "State
Government" shall be substituted.

(b) after sub-section (5), the following shall be inserted, namely:-

"(5A) Any vacancy in the Constitution of the Committee shall not
invalidate the proceedings of the Committee."

4. Substitution of section 4.- For section 4 of the principal
Act, the following shall be substituted, namely:-

"4, Method of Admission in unaided professional
educational institutions.- Association of all unaided professional
educational institutions whether minority or non-minority imparting
professional education in any one discipline shall make admission
through Common Entrance Test:

Provided that any unaided professional educational institution
or deemed wuniversity institutions, which would like to make
admission for seats other than Government seats through Common
Entrance Test Committee, may also exercise their option to join and to
make admission through Common Entrance Test Committee in the
order of merit and through counseling.”

5. Insertion of new sections 4A and 4B.- After section 4 of the
principal Act, the following shall be inserted, namely:-

"4A. Method of admission in case of consensual
agreement.- (1) Notwithstanding anything contained in this Act, in
case if the State Government and the association of unaided
professional educational institutions whether minority or non-
minority agree to enter into a consensual arrangement or agreement
with regard to sharing of seats and fixation of fee in respect of such
seats in said unaided professional educational institutions, in such
year, the admission to such number of seats as agreed upon by the
State Government and the private professional educational
institutions, shall be done by the common entrance test committee as
Government seats in accordance with such rules as may be prescribed
by the Government regarding selection of candidates for admission to -
Government seats in Professional Educational institutions and
reservation policy of the State including reservation under
Article 371J. The remaining seats shall be filled through the Common
Entrance Test conducted by the association of private professional
educational institutions or association of religious and linguistic
minority institutions on the basis of merit followed by centralised
counselling, in a fair, transparent and non-exploitative manner as per
the consensual agreement subject to such rules as may be prescribed.
Subject to the consensual arrangement or agreement the State



Government may, by notification, publish the seat matrix to be filled
by the State common entrance test committee and the association of
private unaided professional educational institutions in the manner as
specified below, namely:-

(A) Out of the total intake of Under-graduate Medical or Dental
seats, in an unaided non-minority professional educational
institutions:-

(i

(i)

(i)

not less than forty percent of the seats in case of
Medical seats and not less than thirty five percent
of the seats in case of Dental seats shall be filled
up through Common Entrance Test conducted by
State Common Entrance Test Committee;

not more than forty percent of the seats in case of
Medical seats and not more than Forty five percent
of the seats in case of Dental seats shall be filled up
by the merit list of Common Entrance Test
conducted by the Association of non-minority
unaided Professional Educational Institutions;

not more than twenty percent of the seats shall be
filled up by Non-Resident Indians/Management
quota candidates;

(B)Out of the total intake of Post-graduate Medical/Dental
seats, in an unaided non-minority professional educational
institutions, across the pre-clinical, para-clinical and clinical
disciplines which shall be done by rotation of disciplines
every year in the following manner, namely:-

@

(i)

(i)

not less than thirty-three percent of the seats shall
be filled up through Common Entrance Test
conducted by State Common Entrance Test

-Commiittee;

not more than forty-two percent of the seats shall
be filled up by the merit list of Common Entrance
Test conducted by the Association of non-minority
unaided Professional Educational Institutions; and

not more than twenty-five percent of the seats shall
be filled up by Non-Resident Indians/Management
quota candidates.

(C)Out of the total intake of Under-graduate Medical/Dental
seats, in an unaided minority educational institutions:-

(@

not less than twenty-five percent of the seats shall
be filled up through Common Entrance Test
conducted by State Common Entrance Test
Committee;



(ii) not more than fifty-five percent of the seats shall be
filled up by the merit list of Common Entrance Test
conducted by the Association of minority unaided
Professional Educational Institutions; and

(iiij not more than twenty percent of the seats shall be
filled up by Non-Resident Indians/Management
quota candidates.

(D)Out of the total intake of Post-graduate Medical/Dental
seats, in an unaided minority educational institutions,
across the pre-clinical, para-clinical and clinical disciplines
which shall be by rotation of disciplines every year:-

(i) not less than twenty percent of the seats shall be
filled up through Common Entrance Test conducted
by State Common Entrance Test Committee;

(i) not more than sixty percent of the seats shall be
filled up by the merit list of Common Entrance Test
conducted by the Association of minority unaided
Professional Educational Institutions; and

(il not more than twenty percent of the seats shall be
filled up by Non-Resident Indians/Management
quota candidates.

(E)Out of the total intake of under-graduate engineering in
unaided non-minority professional educational institutions,-

(1) not less than forty-five percent of the seats shall be
filled up through Common Entrance Test conducted
by State Common Entrance Test Committee;

(i) not more than thirty percent of the seats shall be
filled up by the merit list of Common Entrance Test
conducted by the Association of non-minority
unaided Professional Educational Institutions; and

(iiif not more than twenty-five percent of the seats shall
be filled up by Non-Resident Indians/Management
quota candidates.

(F) Out of the total intake of under-graduate engineering in
unaided minority professional educational institutions,-

(i) Not less than forty percent of the seats shall be filled up
through Common Entrance Test conducted by the
State Government;

(ii) not more than thirty percent of the seats shall be filled up
by the merit list of Common Entrance Test conducted
by the Association of minority unaided Professional
Educational Institutions; and



(iiijnot more than thirty percent of the seats shall be filled up
by Non-Resident  Indians/Management quota
candidates.

Provided that, in case of minority unaided professional educational
institutions while filling institutional seats under clause (C), (D) and (F) not
less than sixty-six percent of the seats shall be filled by minority students
within the State belonging to minority to which the institution belong of the
interse merit in the merit list of common entrance test.

(2) Notwithstanding anything contained in this Act, in case of the
State Government entering into consensual agreement under sub-section
(2), the fee for admission to Government seats and in private unaided
professional educational institutional seats shall be at such rate with such
concessions or Scholarship by the Institutions as agreed upon by such
institutions and the Government in the Consensual Agreement.

Provided that the State Government and individual institution can
also enter into consensual agreement with mutually acceptable conditions.

Provided further that any consensual agreement that has entered into
between the State Government and the Association of private professional
educational institutions and any notification issued or any consequential
action taken by the State Government for the Academic Year 2015-16 before
the commencement of the Karnataka Professional Educational Institutions
(Regulation of Admission and Determination of Fee) (Amendment) Act, 2015
shall be deemed to be valid and effective as if they have been done or taken
by the State Government in accordance with this Act.

4B. Method of Admission in Deemed  University
Institutions.- (1) In case Deemed University institution fails to follow UGC
Regulations in making admission to Professional Education Courses, the
Deemed University institutions shall constitute an association for conduct
of Common Entrance Test for admission to their seats and such Deemed
University Institutions shall make admission through Common Entrance
Test for their Professional Educational Courses:

Provided that when there is no association of Deemed University
Institutions, the deemed university institutions may opt to fill up other than
Government seats, if any, through Common Entrance Test Committee or
through association of un-aided Professional Educational Institutions. In
case deemed university institution is a minority institution, it may opt to
join the association of minority educational institutions or it may opt to fill
up seats through Common Entrance Test Committee.

(2) The deemed university non-minority or minority Institutions, as
the case may be, which do not follow UGC guidelines shall fill up such
number of seats in their institution through Common Entrance Test
Committee and Common Entrance Test conducted by association and
general merit, as may be notified by the State Government.



(3) If Deemed University Institutions follow the UGC Regulations but
agrees to consensual agreement with the State Government subject to such
consensual agreement the seat sharing formula shall be not less than 25
percent of the total intake both in Undergraduate and Post-graduate Medical
Course to be filled up through Common Entrance Test Committee conducted
by the State Government at such rate of fee with such concession and
scholarship by such Institutions as may be agreed upon in the Consensual
Agreement and not more than 25 percent of the total intake to be filled up
by Non-Resident Indians/Management Quota by following merit by the
institutions concerned. The remaining 50% shall be the Institutional seats
to be filled up through Entrance Examination conducted by the Deemed
University Institutions (as currently followed)."

6. Amendment of section 5.- In section S of the principal Act,-

(i) in sub-section (7), after the words "association of unaided private
professional educational institutions" occurring in two places, the words
"non-minority or minority as the case may be " shall be inserted.

(ii) in sub-section (11), after the words "association of unaided private
professional educational institutions" occurring in two places, the words
"non-minority or minority as the case may be " shall be inserted.

(iii) after sub-section (11), the following proviso shall be inserted,
namely:-

"Provided that Government, on receiving complaints or on
investigation by any other agency, if it is of the opinion that association of
private professional educational Institutions or any individual Institution is
making admissions in violation of triple test of fairness Transparency and
non-exploitation and it appears prima facie to be true, may by notification,
declare that the procedure followed by association of private Educational
Institutions are unfair or non-transparent or exploitative and therefore
invalid and may direct that all seats of such association shall be filled
through Common Entrance Test Committee in a transparent manner, under
close supervision having representatives of the association of the private
professional educational institutions, private universities, or deemed
universities, as the case may be:

Provided further that no such declaration shall be made without giving
prior notice to such association or institution."

7. Amendment of section 7.- In section 7 of the Principal Act,-

(a) in sub-section (1), in clause (e), the words “not more than eight
percent” shall be inserted at the end;

(b) in sub-section (4), after the words "upto rupees ten lakhs", the
words "or the double the amount collected over and above the fee fixed by
the Government whichever is higher" shall be inserted.

(c) after sub-section (4), the following shall be inserted, namely:-

"(5) No private unaided educational institution shall,-



(a) transfer funds accumulated out of the fee so collected, to
its sister institutions;

(b) transfer immovable property constructed out of the fee so
collected without prior permission of the State
Government.

(6) Every professional private educational institution shall submit its
annual statement of accounts and statement of assets and liabilities to the
prescribed authority duly audited by the chartered accountant every year.”

8. Amendment of section 9.- Section 9 of the Principal Act shall be
renumbered as sub-section (1) thereof, and after sub-section (1), as so
renumbered, the following shall be inserted, namely:-

“(2) Notwithstanding anything contained in sub-section (1),
whenever admission overseeing committee or the State Government
declares under sub-section (10) or (11) of section 5, that such number
of seats, as may be notified by State Government in unaided minority
or non-minority professional educational institutions, shall be filled
through Common Entrance Test Committee, such number of seats out
of total number of seats shall be filled by the common entrance test
committee and the remaining seats may be filled by the management
by Non-Residential Indians or other on the basis of merit.”

9. Amendment of section 11.- In section 11 of the principal Act, in
sub-section (2), in clause (iii), for the word "barrowed", the word "borrowed"
shall be substituted.

10. Amendment of section 19.- In section 19 of the Principal Act, in
sub-section (2), for the words “under this section”, the words “under this
Act” shall be substituted.



STATEMENT OF OBJECTS AND REASONS

It is considered necessary to amend the Karnataka Professional
Educational Institutions (Regulation of Admission and Determination of Fee)

Act, 2006, to provide for,-

(1) a legal frame work which is acceptable by majority of the
Professional Educational Institutions and to empower the state
Government to enter into consensual agreement with association of
non-minority or minority private unaided professional educational
institutions; to protect the interest of merit students of the State
and. the institutions through consensual agreement by providing a
quota of Government seats in Private Educational Institutions to be
filled by the Common Entrance Test Committee constituted by the
State; and to see that no student selected through Common
Entrance Test Committee is over charged or the interest of the
Karnataka Student is protected by providing concessions and
scholarship while entering into consensual agreement with private

educational institutions;

(2) to save the action taken by the Government in entering in to
consensual agreement with the Association of private professional
educational institutions and notifications issued and consequential
action taken by the State Government in this regard for the

Academic year 2015-16;

(3) guidelines to the Fee Regulatory Committee to fix the fee
appropriately at affordable rate as mandated by the Supreme
Court, so that viability of situation is maintained and no student is

over charged; and
(4) certain consequential amendments are also made.

Hence, the Bill.
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FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed legislative

measure.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 2:

clause (kk) of section 2 proposed to be inserted
empowers the State Government to prescribe by rules
the number of years to be studied in recognised
educational institutions in the state of Karnataka to
be a Karnataka student.

Clause 5:

Sub-section (1} of section 4A proposed to be inserted
by this clause empowers the State Government on
consensual agreement to,-

(i) prescribe by rules the method of admission to
Government seats by the common entrance test
committee.

(ii) prescribe by rules the manner to fill the seats
through common entrance test conducted by the
association of private professional educational
institutions or association of religious and
linguistic minority institutions.

The proposed delegation of Legislative power is normal in character.

R.V.DESHPANDE
MINISTER FOR HIGHER EDUCATION

M. GURURAJA
Secretary
Karnataka Legislative Assembly
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ANNEXURE

EXTRACT FROM THE KARNATAKA PROFESSIONAL EDUCATIONAL
INSTITUTIONS (REGULATION OF ADMISSION AND DETERMINATION OF
FEE) ACT, 2006 (KARNATAKA ACT 08 OF 2006)

XX XX XX
2. Definitions.- (1} In this Act, unless the context otherwise requires,-
(a) “Admission” means admission made at the admission centre;
XX XX XX
(@) "Admission Overseeing Committee" means the committee
constituted by the State Government under section 5 for
regulating the admissions in private unaided professional
educational institutions;
XX XX XX
(f) “Common Entrance Test Cell” means the agency of the State
Government which conducts the common entrance test;
XX XX XX
(i) "Government seats" means all the seats in Government colleges,
university constituent colleges, such number of the seats in
Private Aided Professional Educational Institutions as may be
notified by State Government and such number of the seats in
unaided minority and non-minority professional educational
institutions as may be notified by the State Government in
accordance with the consensus arrived at between the private

professional educational institutions and the State Government;

XX XX XX
3. State Common Entrance Test Committee.- (1) There shall be a State
Common Entrance Test Committee consisting of,-
(a) Vice Chancellor of either Rajiv Gandhi University of
Health Sciences or Vishveshwaraiah Technological
University, nominated by the State Government : Chairperson
(b) Director of Medical Education : Member

(c) Director of Technical Education : Member
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(d) Director of Indian Systems of Medicine

and Homoeopathy : Member
(e) Three persons to be nominated by the

Chairperson from among the Principals

of aided or unaided colleges: : Members
(i) One from medical colleges
(ii) One from dental colleges
(iii) One from engineering colleges

(f) Special Officer, Common Entrance Test Cell : Member-Secretary

XX XX XX

4. Method of admission in unaided professional ‘educational
institutions.- Association of all unaided professional educational
institutions whether minority or nonminority imparting professional
education in any one discipline shall make admission through a single
common entrance test conducted on all India basis at State level and
followed by centralized counseling through a single window in accordance
with such procedure as may be specified by the Admission Overseeing
Committee under section 5 or admission in such institutions may at the
option of the Association of unaided Professional Educational Institutions be

done through the State Common Entrance Test Cell.

XX XX XX

5. Admission Overseeing Committee.- XX XX XX

(7) The Admission Overseeing Committee shall specify the standards
and procedure to be followed by the Association of unaided Private
Professional Educational Institutions while conducting the common entrance
test and shall oversee and supervise the common entrance test. The
Admission Overseeing Committee shall also supervise and oversee the
centralized counseling and the admissions made by the Association of
unaided Private Professional Educational Institutions in order to ensure that
it is conducted in a fair, transparent and non exploitative manner. For the

purpose of ensuring this the State Government shall provide such number of
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officers and officials to the Admission Overseeing Committee as may be

required.
XX XX XX

(11) The Admission Overseeing Committee or any officer authorised by‘
it shall have power to inspect at any stage of the process of admission
. conducted by the Association of unaided Private Professional Educational
Institutions. Whenever on such inspection, the Admission Overseeing
Committee arrives at the opinion that the admission process conducted by
the Association of unaided Private Professional Educational Institutions is
unfair, nontransparent and exploitative or contravening of the procedure
specified by the Admission Overseeing Committee, it may after giving an
opportunity of hearing declare such process as unfair or non-transparent or

exploitative and therefore invalid.

XX XX XX

7. Factors for Determination of Fee.-

XX XX XX
(e) a reasonable surplus required for the grownth and
development of the institution.
XX XX XX
(4) Any complaint of collecting of capitation fee or fee in excess of the
fee determined or profiteering by any institution shall be inquired into by
the Fee Regulatory Committee which shall, after obtaining the evidence and
the explanation of the management concerned, forward appropriate
recommendations to the concerned university or the State Government for
necessary action. On such recommendation, the State Government may
direct the concerned university to levy and collect a fine upto rupees ten
lakhs on the management of such professional educational institution and it
shall be lawful for the university to levy such fine. The university shall not
approve all or any of the admissions made to such institutions in
contravention of the provisions of this Act or may withdraw recognition or

affiliation to such institution under intimation to the State Government:
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XX XX XX

11. Fund of the State Common Entrance Test Committee.- XX
XX ‘

(2) The following shall form part or be paid into the Committee fund,
namely:- XX XX XX

(iii) amount barrowed by the Committee;
XX XX XX
19. Penalties.- (1) Whoever contravenes the provisions of this Act or
the rules made there under shall on conviction be punishable with fine
which may extend to ten lakhs rupees.
(2) A penalty under this section may be imposed without prejudice to
the penalty specified in any other Act.
XX XX XX

Government Press, Suvarna Soudha, Belgavi, P7, W.D. 83, Copies 750, 29 june, 2015






(Provisionally admitted)

KARNATAKA LEGISLATIVE ASSEMBLY

FOURTEENTH LEGISLATIVE ASSEMBLY
EIGHTH SESSION

Amendments to The Karnataka Professional Educational Institutions
(Regulation of admission and determination of fee)(Amendment) Bill, 2015.
(L.A.Bill No.22 of 2015)

By Sri R.V. DESHPANDE , Minister for Higher Education.

I hereby give notice of my intention to move the following amendments to the
Karnataka Professional Educational Institutions (Regulation of admission
and determination of fee) (Amendment) Bill, 2015 (L.A.Bill No.22 of 2015),
namely:-

Clause-6
In the said Bill, in clause 6, in item (iii), in proviso proposed to be
inserted after sub-section (11) of section 5, for the words, “by association of
private Educational Institutions are unfair or non-transparent or exploitative
and therefore invalid and may direct that all seats of such association” the
words “by association of private Educational Institutions or such individual
institution is unfair, non-transparent or exploitative and therefore invalid

and may direct that all seats of such association or individual institution”
shall be substituted.

Clause-8

In the said Bill, the clause 8 shall be omitted.
Clause-9
In the said Bill, clause 9 shall be renumbered as clause 8.

Clause-10

In the said Bill, clause 10 shall be renumbered as clause 9.

GURURAJ
Secretary.








